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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

0.A.No.374/99

New Delhi , this the " day of February . 1999

HON'BLE SHRI N.SAHU,MEMBER(A)

I .Mohd. Masir s/o Sh,AbduI Rahim,
R/o 162-G, L.Co Iony,TundI a(U.P. )

2.Samsuddin s/o Sh.Dulare Mastu
Vi l l . Tundi i Post TundlaCU.P.)

3.Nathan Khan s/o Sh.Fai2 Mohd.
Vi l l . Tundi i Post Tundia (U.P.)

4 . Pawan Kuinar Sharma s/o Sh . Ramb i r Sharma
Vi l l . Ada 1 pur . Shabad' D i st t . Hathras

S.Bri jesh Kr.Upadhyay s/o Sh.Ram Khi ladi Sharma
V I I 1 .Ada I pur.Shabad D i st t.Hathras

S.Anant Ram s/o Sh.Ram Chander
Vi 1 i .Jai t iasadulapur.P.O.Unchanoaon.
Distt.Muradhabad(U.P.)

f .Hami t Khan s/o Sh.Basarat Khan
Vi I I .Tundi i .PO Tundls (U.P.)

IS

S.Udaiveer Singh s/o Sh.Sumer Singh
Vi I I .Saharak.Distt.Ferozabad (U.P.)

. . . .App1 i can t s

Al l are working as Rai lway Parcel Porter under
society i .e. respondent' No. 4 at the various
stat ion of the Northern . Rai I way in Al lahabad

Division

(By .Advocate: Shri Yogesh Sharma)

■ Versus

1 . Union of India through
The Secretary.
M i n i st ry of Ra i I way,
Rai I Bhawan.New Delhi

2. The General Manager.
Northern Rai I way.Baroda House.
New DeIh i .

3. The Divisional Rai I way Manager.
Northern Ra i I way , A !• I ahabad Division
A I Iahabad

4. The Secretary.
Sehkari Sharam Samvida Sami t i Ltd. .
Hat a SagarI Ganj,Main Rai lway Tundia . . . .Respondents



ORDER

HON'BLE SHRl N.SAHU.MEMBER(A)

'Heard Shri Yogesh Sharma. 1 earned counsel for the

appl icant . The prayer of the appl icants is to issue a

direction against the fai lure of the respondents to treat

them as regular employees of the Rai lway though simi lar ly

si tuated persons have been regularised. I t is submi cted

that the Contract Labour System which existed earl ier at

al l the Rai lway Stat ions for loading and unIoading of the

parcels was abol ished in compl iance wi th the decision of

the Supreme Court in the case of Raahvendra Sumashta v^.

UQI and ors. - (W.P. No.277/98). Thereafter, the learned

counsel has brought to the not ice of the cout t Cie

decisions of the Supreme Court in the case of Nat i onaI

Federat ion of Rai lway Porters, Vendors and Bearers vs.

Union of India & ors. (W.P.(C) No.507/92) decided cn

9.5.95 (.Annexure A-3). In this case, the Hon'ble Supreme

Court spel t out detai led guidel ines and direct ions for

absorption and regu I a'r i sa t i on of Rai lway Parcel Porter.s or

contract labour basis. working cont inuously for

suff iciently long t ime. In the case of National Federation

of Rai lway Parcel Porters Union and ors. vs Union of India

and ors. (W.P.(C) Nos.568 and 711 of 1995) dec i ded on

8.7.98. the Hon'ble Supreme Court directed that in view of

the earl ier Supreme Court decision in Nat ional Federat ion

case, casual porters working for a long period be

regularised. The Supreme Court has rel ied upcn its

previous decision in Nat ional Federation's case repcteri

1995(2) SLR 709 SC.
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■  Learned counsel for the appl icant has also f i . ed

a copy of the order of the apex court in the case of

Rashtriya Chaturth Shreni Rai lway Ma idoor CnnnrpciQ

pronounced on 1 . 10.97. The appel lant union in that case

fi led an appl icat ion before the Tribunal for reguIarisat ion

of i ts members. The Tribunal decl ined to entertain 1, f,e

appl icat ion on the ground that the Union had an alternat ive

remedy avai I able to i t . The Supreme Court cited the

earl ier decisions. The order of the Tribunal was set aside

wi.th a direct ion to decide the issue in the I ight of the

principles laid down in National Federation's case.

Learned counsel for the appl icant states that he has fi led

a representat ion to the Secretary. Rai lway Board, imoieadsd

in this 0..A. as respondent 1 . This represen t a t i on tias

been fi led through the Divisional Rai lway Manager and the

General Manager who are imp leaded here as respondents 2 and

3. Learned counsel seeks disposal of the representat ion in

the l ight of the decisions of the H.on' b I e Supreme Court

referred to above.

■  This O.A. can be disposed of by a simple
direct ion to respondent 1 to dispose of the representat ion

dated 21 . 11.98 addressed by the Parcel Porters working at

various Stat ions of the Northern Rai lway in Al -'ahabad

Division to the Secretary,Rai I way Board, Rai l Bhawan. Ms

Delhi . Al l the 8 appl icants in this O.A. are stated to be

working under respondent 4. the Secretary. Sehkari Sharam

Samvida Sami t i Ltd. . Hat a Sagari Ganj.Main Rai lway Tundla.

The respondents are directed to dispose of the

representat ion of Parcel Porters working at various

Stat ions of the Northern Rai lway in Al lahabad Divi.sicn

w
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dated 21 . 1 1 .98. referred to above, keeping in view the

guidel ines laid down by the Hon'bIe Supreme Court in the

case of Nat ional Federation of Rai lway Porters. Vendors and

Bearers referred to supra, wi thin a period of twelve weeks

from the date of receipt of a copy of this order. ,As Mne

interests of a large number of workers are going to be

affected by the decision, the respondents may also give an

opportuni ty of hearing to one or two representat ives from

amongst the appl icants, before the order i ,s passed.

O.A. is dispossd of 3s sbovs. No costs

Ok

( N. SAHU ) „ w..2-:5U
MEMBER(A) " j
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